FORM G (Re-issued)
INVITATION FOR EXPRESSION OF INTEREST

FOR

THIRANI INDUSTRIES LIMITED

OPERATING IN MANUFACTURING, CONVERTING, LETTING ON HIRE, AND
OTHERWISE DEALING IN SHIPS, BOATS, VESSELS, AND FLOATING
STRUCTURES OF EVERY DESCRIPTION & SERVICE INDUSTRY AT DELHI &
MUMBAI

(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. | Name of the corporate debtor along | Thirani Industries Limited
with PAN & CIN/LLP NO. PAN No.: AAACT6029P

CIN: U74110DL1974PLC007351
2. | Address of the registered office E-2/203 Bharti Trade centre Alaknanda Shopping
Complex, Delhi, India, 110019

3. | URL of website Not Applicable

4. Details of place where majority of fixed | Mumbai, Maharashtra — the principal fixed assets of the
assets are located Company, being two vessels, are located within the

jurisdiction of the New Custom House, Mumbai.

5. Installed capacity of main products/ | NA
services

6. | Quantity and value of main products/ | Quantity-NA
services sold in last financial year Revenue from operation is Rs. 19.92 Lakh during the F.Y.

2024-25

7. | Number of employees/ workmen Nil

8. Further details including last available | Details can be  sought at following link
financial statements (with schedules) of | https://www.rrinsolvency.com/resource/ultimate _info.aspx
two years, lists of creditors are available
at URL:

9. Eligibility for resolution applicants | Details can be  sought at following link
under section 25(2)(h) of the Code is | https://www.rrinsolvency.com/resource/ultimate _info.aspx
available at URL:

10. | Last date for receipt of expression of
interest 28-08-2026

11. | Date of issue of provisional list of
prospective resolution applicants 07-09-2026

12. | Last date for submission of objections
to provisional list 12-09-2026

13. | Date of issue of final list of prospective
resolution applicants 16-09-2026

14. | Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants 17-09-2026

15. | Last date for submission of resolution
plans 17-10-2026

16. | Process email id to submit Expression | thirani.cirp@gmail.com
of Interest

17. | Details of corporate debtor’s Company is registered as MSME.

registration
as MSME

UDYAM-DL-08-0013678




Sd/-

CA. Reshma Mittal

Designated Partner

RR Insolvency Professionals LLP

Resolution Professional

In case of Thirani Industries Ltd.

(under CIRP as per order dt 01.06.2026 passed by Hon’ble NCLT, New Delhi Bench, Court IV)
Registered Address: C-51, RDC, Raj Nagar, Ghaziabad-201002

Email:- thirani.cirp@gmail.com
Manager.rrinsolvency@gmail.com

Date: 12.08.2026
Place: Ghaziabad
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Branch Cffice: ICIC| Bonk Ltd. Regional Office Jsel Building, Malviya

-
PICICI Bank |5 o Cic sonk i &

PUBLIC NOTICE-TEMDER CUM E-ALCTION FOR SALE OF SECURED ASSET

PUNJAB COMMUNICATIONS LIMITED

Regd Office : B-91, Phase VI, Industrial Area, S.A.S. Nagar (Mohali)- 160071
(CIN:L32202PB1981SGC004616) (Web: www.puncom.com)

PUN COM

The online ouction will be conducted on the website [hitps: /BidDeal.in) of our ouction ogency M/s. VaolueTrust
Capital Services Privote Limited. The Mortgagors! Moticees are given o last chance 1o poy the total dues with
furtherinterest by September 21, 2026 before 05:00 PM else the secured asset(s) will be sold os perschedule,
The Prospective Bidder[s) must submit the Earnest Money Depasit (EMD) Demand Draft (BD) (Refer Column E) at
ICICI Bank Ltd, Regional Office [sel Building, Malviva Nagor JLM Marg-aipur 302017 onor before September 21,
2026 before 05:00 PM and thereafter they need to submit their offer through the above mentioned wehbsite anly on
or before September 21, 2026 before 05:00 PM. along with scan imoge of Bank acknowledged DD towards proof of
poyment of EMD. Kindly note, in cose prospective biddern(s) are unable to submit their offer through the website then
signed copy of tender documents may be submitted ot ICIC| Bank Ltd. Regional Office |SEL Building, Mahviya Mogar
JLM Mg -jaipur 302017 on or before September 21, 2026 before 05200 PMW. Egrnest Money Deposit DD/PO should
befrom o Notionolised! Scheduled Bank in favour of “ICICI Bonk Limited” poyable ot *|aipur”,

For any further clorifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICIC] Bank Limited on 9252097970,

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons, For
detailed terms and conditions of the sale, pledase visit www.iclcibank.comindpds

[See proviso to Rule B{E)] UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30™ JUNE, 2026

Motice for sale of immovable asset{s) (Taken on record by the Board in their Meeting held on 12th August, 2026) (Rs. in Lacs])
E-Auction Sale Motice for the sale of immovable asset{s) under the Securitisation and Reconstruction of Financial Sr. Particulars Quarter Ended| Year Ended | Quarter Ended
.-f-'-és'st't'.-: and Enf'nrlceme SJE of Security Interest Act, 2002 read with proviso to Rule 8 (&) of the Security Interest No. 30.06.2026 | 31.03.2026 | 30.06.2025
[Ertorcament) Roles, 2000, (Unaudited) | (Audited) | (Unaudited)
This notice is hereby given 1o the public in general and in particulor to the Borrower(s) ond Guarantor{s) thot the 1 | Total income from operations 583.21 2,684.80 666.91
below described immovable property mortgoged/ charged to the Secured Creditor, the Fhysicol possession of 2 | Net Profit / (Loss) for the period (before Tax, Exceptional and/or Extraordinary items) 286.60 297.60 34.99
Whl{;ﬂj‘ﬁs been taken l?" the A;‘I'th‘:" ’E,r‘l.‘d nr_r:."tﬁ' of ICICI h':“"k Limi t-r_:d will be sold on'Asis where is', "As is what s’ 3 | Net Profit / (Loss) for the period before tax (after Exceptional and/or Extraordinary items) 286.60 297.60 34.99
and atever thereis' as perthe brief particu fainies” Wit sreunder, 4 [Net Profit / (Loss) for the period after tax (after Exceptional and/or Extraordinary items) 286.60 297.60 34.99

&r. Marne of Detgils of the Amount | Reserve Date and Date & 5 | Total Comprehensive Income for the period [Comprising Profit / (Loss) for the period (after tax)

Mo. Borrower(s)/ Secured asset(s) Outstanding|_FPrice__|  Time of Time of and Other Comprehensive Income(after tax)] 299.27 190.22 14.19
Cgﬁﬂﬁ';'r?t"gfg‘:,ﬁ" with known Earnest | Property E-Auction 6 | Equity Share Capital (FV Rs.10/-) 1,20236 | 1,202.36 1,202.36
Loan Account No. encumbrances, if any E"‘*"'E‘:'"Ellrt Inspection 7 |Reserves (excluding Revaluation Reserve) - 1,840.48 -
pe as shown in the Audited Balance Sheet of the previous year

(A (B) () (D) {E} i} (G) 8 | Earnings Per Share (of Rs.10/- each) (for continuing and discontinued operations) -

1. |Fajrudeen Shop No.B-9, Second Floor Rs. Rs. September | September el 238 248 0.29
{applicont) Reshma |(Without Right To Roof), Wake- |16,24,679/-| 1490, | 02 2026 22,2026 2. Diluted : 2.38 248 0.29
{Co-Applicant) Saiman Ploza, Sabzi Mandi, As on goof- From From Place : S. A. S. Nagar , for and on behalf of the Board of Directors
Ajc Mo, I;.gtuﬁ.sﬁﬁﬂ sthan- 324006, Area August |[Rs. 149 | 11:00 AM To | 11:00 AM To Dated - August 12, 2026 Sh. HarSLKFaII%gZEn%aIIDiSrQC grBrar, IAS Sh. Tocr:1¥gansal
LBKOTO0005458086 Wi 04, 2026 OO0/ 02:00 P.M 12:00 Noon Note: The above is an extract of the detailed formatof Unaudited Financial Results forthe Quarter ended on 30th [ =y

June, 2026 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure | k=
Requirements) Regulations, 2015. The full format of the Unaudited Quarterly Financial Results are available on the
Stock Exchange website i.e www.bseindia.com (Security Code : 500346) & on Company’s Website i.e | =
www.puncom.com at the following link : https://puncom.com/annually-quarterly-financial-results/ and can also be | ]

accessed by scanning a Quick Reponse Code. Scan Qr Code

INTEGRA CAPITAL LIMITED

(Formerly known as Integra Capital Management Limited)
CIN No. L7A4B99DLY990PLCOA0047 | GET TIMN-07 AAACIDAZBF2LX
Regd. Office: 37, Regal Building, Sansad Marg, Mew Delhi-110001
EXTRACT OF UNAUDITED FINAMCIAL RESULTS FOR THE QUARTER ENDED 30TH JUNE, 2026
|Amount In Rs. Lakhs)

The above is an extract of the detailed format of Unaudited Quarter ended Financial Results filed with the Stock Exchanges
under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the
Unaudited Financial Results for the quarter ended 30th June, 2026 are available on the Stock Exchange websites: www.nseindia.com,
www.bseindia.com and on the Company's website: www.pearlpet.net.

10}

For PEARL POLYMERS LIMITED

Sd/-

Udit Seth

Place: New Delhi Chairman & Managing Director
Dated: 12th August 2026 DIN 00005403

NUPUR RECYCLERS LIMITED

Formerly known as NUPUR RECYCLERS PRIVATE LIMITED
Regd. Office : Plot No. 5, KH 1218, 12/8, KH-12, Arjun Gali New Mandoli Industrial Area, Delhi - 110053

(CIW: LET303DL1982PLCD14434)

Tol No.: #81-11-4557 A&7

OF PHYSICAL SHARES

documentsipracass! or otherwisa

April 1. 2019, balow matre may be raferad

HELPAGE FINLEASE LIMITED

Registered Office: 5-191'c, 3nd Floor Manak Comples, Schoo! Btock. Shakempur, Delhi 110082
Emall 1d: mfo@helpagafinieass com Webalte: www helpagefinieass.com

SPECIAL WINDOD'W FOR TRANSFER AND DEMATERIALISATION (DEMAT)

Pursiant 1o SEBI Clroitar Mo, HOWIEM 3 H2026-MIRSD-PODNSTEINI0 26, dated January
a0, 2028, the Shareholders of Helpage Finleaza Limi%ad ('"Campamy”] are hareby informed thal
a spacial windaw has: baen coenad far 8 peried of one year from February 5, 2028 fo February
4, 2127 ta facistate transfer ard damaterallsation (“demat”| of physical sacurities.
The Soaclal window = aveilable for transier and demat of physicel sheraz which wera sold
purchaged praor b Agrll (1, 201%. The Speciad Window is alss avalabls far such fransfer reguests
wihich were subrmilted sadier and were rejecledinaurmeding! albended o dug 1 dahcsncy in

Far clarily with regard 1o appicabeity of the Special Window 1o banster deeds(s) axeculed balorg

Lodged for iranster before I% Criginal Share Whether Eligible to Fodge
April 1, 20187 Certificate Awallable? in the Special Window?
Ne- It I G;;Em:lg.amgnl e I Yes
. Yig- -I;;-l;'g_'{;;::-:|u¢|m1 .'IE;!'I:;I-I:,I] Eiirlies ;'Eﬁ Ys
i -_"lEE_ e S =
Ho Ko Ma

the Special Window,

shall nol be transharnad, pladged ar en marked

Mandir, Naw Dalhi-110062
Update of KYC an matariafisation of Physical Sharas

Kindly note that request|s) which are accompanied by the original shara certificatals)
along with transfer deed {5} and other supporting documents will anly be considered under

Inwesbars ane inlemned thal securites ranslemed undes is Special Window shall be mandatorily
credited to the fransiferea only in dematerialised form and shall be subjact to a lack-in pericd
af pne (1) year fiom the daie of registration of ransfer. Dwing the lock-in penod, such securnties

To avall of this Special Window, pledss contacl 6 Company's Registrar and Share Transfer
Agent, Beetal Financial & Computer Services {P) Ltd. having registared office addrass al
Bealal House, 3rd Flooe, B9 Madanglr Bahking Losad Shopping Cantre. Mear Diatda Harsukhdas

Shareholders holding securitas in physical form are advisad o updste thesr KYC datails and

Bank Ltd, (Assignor) in the financial asssts of Borrowes, originated by DCE Bank Lid. (Assgnor) under seclion 5 ofthe Sscuritsaton and
Reconstruction of Financial Assats and Enforcerment of Security Interast Act 2002, (SARFAESI Act, 2003} vide Aszignment Agraerment
Dated 31.03 2025

The Borower(s], Guarantar'Co-BarrowenCo-Applcant & Morgagor having failed o repay the amount, nolice is haraby givan by the
undersigned being the. authonsed officer of Encore Asset Reconstruction Company Pl Lid., fo the Borrowerls), Gusrantor'Go-
Baorrower/Co-Applicant & Martgagor and the public in general thal the undersigned has laken symbolic possession of the property
described herein below in exercise of powers conferred on me under 13(4) of SARFAES] Act, 2002 read with Bule 2 & 3 of Securitly Inferest
(Enforcamsnt) Rules, 2002 an11,08.2026.

The Borroweris), GuarantorCo-BomowerCo-Applicant & Morlgagor in pariculars; and the public, in general, & haraby cautioned not fo
deal with the property and any deslings with the property will be subject to the charge of Encore Asset Recanstruction Company Pt Lid.
for an amount of R5.3,24,93 816/- (Rupees Three Crore Twenty Four Lakhs Ninety Three Thousand Nine Hundred Sixteen only) as
on 10.08.2026 togathar with fulura interest at confraciual ratas changes and costs thareon from 11.08. 2026 1ill realzation.

The Bormowen{s), Guarantor/Co-Bomower/Co-Apphcant & Morigagor aftenfionis invited to the provisions of sub-seclion {3} of seckon 13 of
the Act, in respectof time available, o redeem the secured assels

Secured Immovable Property

FLOATING STRUCTURES OF EVERY DESCRIPTION &

SERVICE INDUSTRY AT DELHI & MUMBAI

(Under sub-regulation (1) of reguiation 36A of the Insolvency and Bankruptcy Board of

'y i F 5 - M thair F]h"'ﬁii':ﬁ-l Shﬂl‘-ﬁhlﬂdll’lgﬁ il fematarialised ['.‘!ll':lﬂl'l}:"li[:l r-:er HI:IHII'!-;] Lacuflies n
Drate: August 13, 2026 Ploce: Agra Authorized Officer, ICIC] Bank Limited. CQuarter Ended | Quarter Ended | Quarter Ended | Year Ended Tm‘ﬁrn el ot offevt-Eavaral sdvanbions: and dliminales Be Hek :ld with bhyzisal
~ =/ r:;. Particulars 30.06.2026 | 31.03.2026 | 30.06.2025 | 31.03.2026 R aadban R e ==
(Unaudited) {Unaudited) (Unaudited) (Audited) Far further dataits, invastors may 1o refer to SEBI Circutar avaitabia at
C"\?U|_R7?89|;ADE1§8|8L|\|’_I:;1(;55235 1 | Total Income from Operations (Het) 3.948 34,42 44 851 /0,07 r'ﬂllpl:lpﬁl:srl;:::';:;'lE:'liz:émdrr::é.ﬂfjﬂ;:;I:|E¢;E~;1:;:§i?:;:il..E.IDUH&“:ﬂnl-l;l-lrmlbmr-mquqﬂs ahp
' . i = ' I L s
Regd. Office: 3123, Sector-D, Pkt -Ill, Vasant Kunj, New Delhi -110070 2 | Met Proht From Crdinary Activities after Tax 4.87 28.R2 31.41 42 06 For Helpage Finkease Limited
Tel: 01126191861 Email : info@duropackindia.com Website : www.duropackindia.com 3 | Net Prafit for the Poriod after Tax (after Exceplional lams) 4 87 -2B.B2 a1 4206 I . Sd-
n n N " - x Place: Dalhi Darshna gﬂl‘ﬂil
Unaudited financial results for the quarter ended 30th June, 2026 (Rs in Lakhs) 4 | Paid up Equity Share Capital {(Face Value per Share Is Re.10) 470.28 470.28 470.28 47028 Date: August 12. 2026 Company Secretary and Compliance Officer
For Quarter For Quarter For Quarter For Year 5 |Reserves exciuding Revaluation reserve : - -1 &0.06
Sl Particulars ended June ended March ended June ended March & | Eaming Per Share (EFS) (of Rs: 10/- each (Not Annuafised)) e _
: HOFC Bank House,
No. 30,2026 31,2026 30,2025 31,2026 e i "E HDFC BANK il use,
| Unaudited Audited Unaudited Audited (SYSanc snt Dl che lactoe vieslon el ) (910 Wel) Gl il | B Senapalj Bapal Marg, Lower Parel (et
1| Total Income 1139.06 106146 828 25 399332 (b) Basic.and Difuted EFS (After exceptional items (In Rs.)) (0.10) (0.61) 0.67 0.91 We understand your world Murnbai - 400 013 and having one of its office as
2 | Net Profit for the period before exceptional : : : : Hote : The abave is an extract of the delailed format of guarterly financial results filed with the stock exchange under Retail Portfolio Management at HOFC Bank Lid, 1_5| Flogr, I-Think Techno Campus,
T regulation 33 of (Listing Obligation and Disclosure Requirement) Reguiation, 2015 The full format of the Quarterly Kanjurmarg (East),Mumbal - 400042,
| and for extraordinary items & tax 78.79 56.90 50.86 257.56 Financial Results are available on the Stock Exchange Website, www.bze.india.com and on the company's websile. SALE INTIMATION AND NOTICE FOR SALE OF
3 | Net Profit for the period before Tax 78.79 56.90 50.86 257.56 SECURITIES PLEDGED TO HDFC BANK LTD.
4 | Net Profit for the period 64.54 49.24 39.51 184.80 For Integra Capital Limited The below mentionsd Borrowers of HOFC Bank Lid. ({the “Bank’) are hereby notified
5 | Other Comprehensive Income after tax 40.82 (42.34) 33.75 15.12 _ (Formerly known as| | regarding the sale of securifies pledged 1o the Bank, for availing credit facilities in the
6 | Equity Share capital Integra Capital Management Limited)| | nature ofLcans/Overdraft Against Securities.
Sd/-| | Duetopersistent defautt by the Borrowers inmaking repayment of the cutstanding dues as
: (Facg valus of Rs 10/- per share) 527.22 527.22 527.22 527.22 Tarun Vohra per agraad loans [ facilities terms, the balow [oan | facilities accounts are in dalinguent
7| Eaming per share Place : New Delhi Managing Director| fststus or classified as NPA (Mon-Performing Asset). The Bank has issued mufiple notices |/
| a)Basic: 1.22 0.93 0.75 3.51 Dated : 12th August 2026 DIN No. 00030470  inan recall notics to these Borrowers, ncuding the fingl sale notice on the below-
| b) Diluted : 1.22 0.93 0.75 3.51 mentioned date whereby, Bank had invoked the pledge and provided 7 days’ time 1o the
- — A ——— — Borrower to rapay the entire outstanding dues in the below accounts, failing which, Bank
Notes: BRILLI %IL.IMTD FLE_HE;IET gﬂgﬂtlgg@&lMlTEﬂ wiolihd be at ibery o sellthe pledged securties withoul issuing Rerher notice in this regard
1 The above is the extract of the detailed format of Unaudited Financial results for the quarter ended June 30, 2026 filed with the Stock Riagd, Office - B~ 09, 412, TL Twin Towwer, Mataj Eu bhach Placa Pitampura, New Delh - 110088 The Borrowers have neglected and failed to make due repayments, therefore, Bank in
Exchange under Regulation 33 of the SEBI (Listing obligations and Disclosures Requirements) Regulations 2015 read with SEBI Wishasli - www ﬂrdirién'c_nnr'fnéns u:::m Tal ﬂ_niﬁquﬁﬂ' L I:mllianlpmmli:ﬁ-@gnail.cm: exercise of its rights under the loan agreemeant as a pledgee has decided o sed | dispose off
Circular No.CIR/CFD/FAC/62/2016 dated July 5, 2016 . EXTRACT OF STATEMENT --.F Il'n.LHITEI" HE"‘:IH e THE QUARTER ENDED 300672026 the Securites on or after 20° August 2026 for recoverng the dues owed by the Bomowers to
2 The above results have been prepared in accordance with Indian Accounting Standards('Ind AS') notified under section 133 of the - N i B e e ‘ ' h5l:E|:|I: e {he Eank The B-c:rm*.u_efﬁ ara heraby notified to treat this as a nalice ulaalg |n1;|:|m|:n':_.an-r-a af
Companies Act, 2013 read together with the Companies (Indian Accounting Standards) Rules 2015. i e e : B = E“':“':'ﬂ"'_l 17"5":'”1; I;Td'a:';gm;ﬂ Act 13;2"- -I;rufll?n”dt'mm ar;l:l,;i_sa, ”ﬂ*l_gg'jm“ft .g:,l.;t;rg
3 The above results were reviewed by the audit Committee and subsequently approved by the Board of Directors of the company at their e ending ending ending onding {ﬁﬁ [Er::gur?ﬂ ehgi;:n-gj,- inglahe Sﬁ:‘r;ﬁ&eqmrz mﬁ%ﬂ‘fﬁfﬁiﬂ'ﬁ;;é -:.555 a;tm; sl the
. . th .
respectm_a meeting held on 1? August, 2026. . 30.06.2026 31-“'3-_2“15 3‘“-':'5‘1_'”5 31-':'3“_:':'25 peediged securily within one (1) calendar day, without any further mofica in this ragard. The
4 The Previous quarter/year figures have been rearranged and/or regrouped, wherever necessary, to make them comparable with {Unauditad) (Audited) {Unaudited) {Audited] Borower(s) shall remain hable to the Bank for repayment of any remaining outstanding
those of Current quarter/period. Total Income From Operations {Net) ) 97.28 105.14 370 323 86 amaunt, post adustmeant of fhe prooseds fom sale of pledged securities,
5 The quarterly results shall be posted on the Company's website www.duropackindia/investor. Met ProfitiLoss) for the Pedod (Before Tax and Exceptional lterns) .45 J214 18.20 B3.64 Outstanding | Date of
- et ProfiiLoss) for the Period Befors Tax (After Exceptional ltems) 31,45 32.14 18,20 B3.68 Sr.|  Loan Account g 's Na Ao Sale
ForDuroPack Limited Net Profit{Loss) for the Perod Afler Tax (After Exceptional lterms) 2358 26,69 12.12 B4.04 No Number AR namon| o
Eh-: [x] sd-|  [Tom Eulmli:ur:;Ee]nsti'e Paidf R Pt 2355 2.6 1212 £4.04 ' L i s
T I | fia} 3 : b
Vivek Jain Equity Share Capital 11018 241 18 210.18 310.18 1 | KR OOORI246 MANISH GARG 56380 [10-08-2028
. . L Earming Par Share (Face Valuse of Rs. 100- Each) 2 [ GOOONXEETA| RITU KUMAR B7.674.00 [11-08-2026
ot 12 ugust 202 & o] B o | | pm | 2% |l [XOonooooxsszz]SUNL DALAL 261742 1106202
- ’ - - Sl i 4| XEXKKIOOOX1152 | KULDIP SINGH KLER 70,56,714.00 |11-0B-2028
NOTE: 7 :
PEARL POLYMERS LIMITED PET Y THE il ks o e Bt o e it o e ol i s bl el Bt b A Crrtcaai gy Bl AoGl S B SEd) AN IL
CIN No. L25209DL1971PLC005535 - o e ol g
. , , adoms 2. The above is. an exract of the detaled format of financial results: for the financiat resuls for the Quaner ended June 30, 2026 filed with the Siock T | XXOCOOCXXN436] JA| KANT JINDAL B4 273 38 |11408-2026
Regd. Office : A-97/2, Okhla Industrial Area, Phase-Il, New Delhi - 110020, INDIA Exchengas under rEgLE.EI‘li:I-I’.ﬁHCﬂ.I‘I'F!-EEEl E.E‘.JT,‘_]-F.I‘I-!"’CWEF [Disclosumnm E&u_i.l‘i‘E‘ll?EﬂlsflﬂE‘_.];lJ’élli:IrE. 2015, The ful format of S8 fnancal resuits for tha 8 [ EOO0ODNKE21 | PRIVANKA CHAKRABORTY B,28.857.70 11-08-2026
Tel. No.: +91-11-47385300, Fax : +91-11-47480746 firancal resolls tor the Cuarer anded June 30, 20T is availabie on the- Slock Exchange Websts wwwibssindia. com ang on $ie Comparmy YWebsia e e A T BT T oy e s YR
L _ bilizntporilos com 9 | XXX XEIAT | ANKUSH MITTAL 6,13.209:20 [11-08-2026
Email : pearl@pearipet.net, Web : www.pearlpet.net ol e : _
; . g 3, The figures af the pravious pariodiyear have been regroupedifeamanged wherever necessary to make them comparahle with he cument period's figures. 10 [RICCOOOOR0G03] SANJAY SHARMA 13.086.54 |13-08-2026
Extract of Unaudited Financial Results for the quarter ended June 30, 2026 1 [000eoooooinzal VEENA JERATH 1.23.224.41 |11-08-2025
(Rs. In lakhs) 12 | KHXOKXAX0033| GAURAY GANDOTRA B7.752.53 |03-07-2026
Quarter ended Year Ended 13 [XXCOOOOX2048] YOGEEH NAIN 14.20,734 22 [D4-07-2026
Sl. . 30.06.2026 | 31.03.2026 | 30.06.2025 | 31.03.2026 14 | XXXXXINXX3851 | BHUPINDER SINGH 1.01,528.95 [11-0B-2026
Particulars . ) ! ! For and on behalf of the Board of D f =
No. (Unaudited) (Audited) |(Unaudited)] (Audited) e Biliant Portfsios Limitad | |15 | )XXCC0CO5087 | PALLAVI MISHRA 213200 |13.08.2008
1 2 B | @4 (5) (6) RAVIJAIN | 116 | X3000OCOMKTAIA] RADHIKA KAKKAR 42.072.86 |11-08-2026
1 | Totalincome from operations (net) 889.14 |  448.08 937.58 | 2,265.36 Place: New Delhi MANAGING 'T'HHEEWH 17 | 300000 TN UPENDRA NATH TIWAR 2.141.00 |10-08-2026
2 | NetProfit/ (Loss) for the period (before Tax and Exceptional items) 23498 | (42291) | 28944 | (49151) Dote: 12/BGR02E DIN: 026526121 1118 | Xx000OOO00(1762] ADYASAA MOHAPATRA 16.310.77 |09-07-2026)
3 | NetProfit/ (Loss) for the period before tax (after Exceptional items) 23498 | (422.91) 289.44 (491.51) 19 [HOCOO0K G420 PRIYANK TIWARI 209296 1D-Q§-EI'JZE-|
. . . . =
4 | NetProfit/ (Loss) fgrthe period after tax (lafterExce;.)tllonaI |tems) 234.98 | (408.22) 289.44 (476.89) "l".. EII core ﬁEEEt Hﬂﬂﬂﬂﬂtm ﬂ“ﬂl‘l nﬂmpﬂ rl]" FI’I'I‘E'IE Llﬂ'l"Ed [E“ core lH B} 20 [XICOO0OOONAG 21 | AASHIN SINGH ARORA 35852103 (04 D?-Eﬂﬁ
5 | Total Comprehensive Income for the period [Comprising Profit/ (Loss) EEI'C <+ i 21 [XROOOOOMXETED HEWENDRA KUMAR 1,54.076 80 |03-07-2028
for the period (after tax) and Other Comprehensive Income (after tax)] 234.98 | (384.32) 289.44 | (452.99) STH FLOOR, PLOT NO, 137, SECTOR 44, GURUGRAM — 122 002, HARYANA 22 [XXGOOOOXES02 | VINEET BAKSHI 51.455.00 |10-08-202%
6 | Equity Share Capital 168268 | 1,682.68 | 1,682.68 | 168268 Rule 8(1) POSSESSIC ﬂm— 23 [XXXXAXXXXX4971| OZ| TECHNOLOGIES 119.00 [11-06-2026
bt o
7 |Reserves (excluding Revaluation Reserve) as shownin the The Authorised Officer of DCB Bank Lid, (Assignor) under the Securitization and Reconstruction of Financial Assats and Enforcament of PRATELIMITED
Audited Balance Sheet of the previous year 1,204.37 Security Interest Act, 2002 (SARFAES! Act, 2002) and in the exercse of powers conferred upon him under Section 13{12) of SARFAES| DATE : 13.08.2026 | PLACE : DELHI + HARYANA Sdi- HDFC BANK LTD.
8 | Earnings Per Share (of Rs. 10/-each) Act, 2002 read with Rule 3 of the Secunty Interast (Enforcemant) Rules 2002, had issued a demand MNotica dated 0203 2017 calling upon e e .
(for continuing and discontinued operations) Mr. Anil {(Borrower’Mortgagor) & Ms. Sangeeta (Co-Borrower) and fo repay the amount mentioned in the notice for the amount of INVITATIO :gglé'ﬂp lF?.FI;EI; E;JJE%F TEREST
' Basic 40 | ) 2| e Rs §216,278.56 (Rupsss Ninely Two Lakh Sixteen Thousand Two Hundred Seventy Eight and Fifty Six Palsa) as on 03,03 2017 along phlol s il Sl
2. Diluted 140 | (2.43) 1.72 (2.83) :‘-‘EmE’EE*a‘;””ga“maEﬁE"amﬂ;’*f“?“"ﬁ“;m{:g"ﬁﬁ”_?’é"—*’E r’“’";;“é,iﬂ*”'m'?ﬁ'ﬂt‘lf ﬁf:'fmma_ T OPERATING IN MANUFACTURING, CONVERTING, LETTING ON HIRE,
Notes e e e e o AND OTHERWISE DEALING IN SHIPS, BOATS, VESSELS, AND

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1 |Name of the corporate debtor along| Thirani Industries Limited
with PAN & CIN/LLP NO PAN Mo, AAACTEOZSP

CIN: UT4110DL1974PLCO0T351

Z | Address of the registered office

110019

E-21203 Bharti Trade centre Alaknanda
Shopping Complex, Dethi, India,

3 | URLafwebsite MotApplicable

Details of place where majorily of fixed
assels are localed

Mumbai, Maharashtra — the principal
fixed assets of the Company, being twa

CIN; L371000L2019PLC3447EE St | Details of Security Boundaries of Property | Area of Property Ships | Viessels, are located within the
Website: wwwonupurrecyclers.com  Email: compliance@nupurrecyclers.com  Tel: +91-BB82T04751 e junsdiction of the Mew Custom House,
- 7 7 i - B +
EXTRACT OF STATEMENT OF UNAUDITED CONSOLIDATED FINANCIAL 1 gi”nﬁ:d’gﬂihﬁ'w el b i B b b oot s S Lo i Mumbai.
RESULTS FOR THE QUARTER ENDED JUNE 30, 2024 (Amount in Rs. Lacs) North West 8. Mirwide Road | 268,59 ¢a Mire. 5 |Installed capacity of main products!| NA
8| Quarter Ended Year Ended South \West PiotNo 12 Sen|ces
: g 30.06. 2026 311.03.2026 | 30.06.2025 31.03.2026 = I e
No Particulars (Unaudited) | (Audited) | (Unaudited) | _(audited) — Krishna Kumar {Authorised Officar) 3] 'ﬂu-ﬂ!‘lm}' acllg_'v.'EIHUTr:}{ I'I‘IE.IF‘: producis/ g;uantlh.f Hf:; e e
1 | Total income from Operatiens 8,303.06 6,046,586 [ 5303.28|  22661.35 Fhﬁ' G{ ll; Moid AR AL TR R el At S Sk during ﬂpﬁria’ s
rE" St &:cepﬁupnal e B g | S : Greater Noida {Acting in its capacity as the trustee of EARC-EQT-001-TRUST) ————— :—:’lkhd'-'”"":'lmﬂ F.Y. 20124-25
7 | Profit before fax ATT 65 4TTEE | E3906| 216137 e ey '
4 | Profitaftertax. - B 738.57 33478 | 404 45 1,648.46 MEYER APPAREL LIMITED Further detalls including last available | Details can be sought at following link
.émhfu?ﬁ'ﬂﬁeﬁerﬁﬁﬂc:uﬁe?ﬁﬂha }.'El:l;l-[‘.lﬂaﬁ‘ud TI4B | l.‘?lll.'::lu_:fﬂwi 702 54 166105 CIN:L18101HR1533FPLCO32010 financial statements (with schedules) | https:iwww.rinsolvency.comiresource |
2 — . : N o rm g e . : — Regd. Office : Mustil No. 17, Killa No. 08, Narsinghpur, Gurgaon, Haryana, India, 122004 of wo vears, lists of creditors are| fultimate info.asox
© | Paifip Eqiy Sare Captl Fae ke of . 103 CECE B N < B TEL 145368684, EMAIL: iolmeyerappre com, WEBSITE: ww meyerapparsLcom Ol s Koy 1ty
iBon o - b Lasrit =t L EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30,2026 YR : . . =
& | Eamings Per Share (Face value of Rs. 100- each) | Bs.nLakn| |% |Eligibility for resclution applicants|Details can be sought at following link
Basic (in Rs.) (not annualised) - 0.4 040 0.52 206 Quarter Ended Year Endud under section 25(2)(h) of the Code is| hitpsliwww.rrinsolvency. comiresource
Diluted (in Rs.) (not annualized) 004 0.40 0.52 206 S| ) June March June March avaitable at URL. fultimate_info.aspx
Notes : o Lot 30, B =3, 2028 2%, 2029 L4 Last date for receipl of expression of | 28-08-2026
: : ; ! . BT . Un-audited | Audited | Un-audited Buding 10 Bl 2l FRREAON O) ot
1 Theabove 15 an extract of the detailed format of Unaudited Financial Resulis filed with the Stock Exchanges under Regulation 33 ofthe mterast
SEBI{Listing and (ther Disclosure Requirements) Regulations, 2015, The full format of the unaudited Financial Results are avaitable on 1 | Toal income from operabons 0.30 | {004) 805 6.83 = = ;
lhe websites of the Slock Exchange (INSE) and on the Company's websile waw nupurmecyclens com £, | Nat Pt “‘DE::' 6yl natoc Ihekee Tey, \ 11 [ Dale: of Rk Df _prcr-.r.lsu;nal Vst i1 07-06-2026
2 Standaions information (Amount in Rs. Lacs) : Efﬂpﬁﬁ?ﬁi Egi?i:ﬁb:tﬁ:egg;f ITTS:ITH . 122 45} {24 204 {18 85) (T5.80) prospechive resoiufion applicants
Mo Particulars 30062026 | 31.03.2026 | 30.062025 | 31.03.2026 4| et Profit/ (Loss) for the periad aflr Tax (aher Excaptional ! e L S toprovisional list
Conmudie) | (Aucing) | (Leaudiir) | Saucac) _ | ondior Exraordinaryitems) | (7045 | (2420) | (1885 | (7880) | [43|Dateofissueffinal istof prospective| 16-09-2026
1 | Total ncome rom Operations 4, 0E8. 5 J 456,70 | 2.BB3.6Y 14, 258,67 Total Comprehansive Income for the period [ Compriseng Profit { resolution applicants
Z | Profit before exceptional #ems and tax 314.51 2| 144 91 1,098 82 {Loss) for the perod {after Tax) and oiher : .
3| Profit before a3 Fasi | 2iar | 9a8a1 | Togasz | | | Comprehensveincomefaier Ta] gox) | sy |  garm [ (eos) ||[14fDete of iskue af intormationi 708202
: 1 3 B | Paid up Equity share capilal {Face Valus of s 3 each] 4067 | 240567 ZATET | 24687 memarandum, evaluation malrix and
4 | Profit after fax 23394 206.69 | 10,60 413.5 _| Fam up CQUity SNare caprial \rate vaiue OF e, J- Bak i L L L I 1L N R .o request for resalution plans to
5 | Total Comprehensive income for Ihe yeariperiod 233.20 19362 | 408,60 827.5¢ E E*“.E’ E'?Lgff T ot 1) SrosnEciive resahlionERplans
& | Paid-up Equily Share Capital [Face vaiue of Rs. 10 gach) ,806.50 &,006.90 6.663.80 6,506.80 B:;’i‘l':”gs REStae | Foa. - i) o0 003 002 10:10) — :
7 | Other equity 5,396.28 5,163.08 4 53,91 5,163.08 il EU.DEI; EEI o .:{:-'um [IZI.NJ'] 15 | Last date for submission of resolution | 17-10-2026
B | Eamings Par Share (Face value of Rs. 100- aach) | e : sl : plans
Basic {in Rs.) {not ﬁ"”"'alisf?‘d] 0.34 0.30 | 0.16 1.18 1 T-‘|us-e fnancad rsults have been praparid & accordance with Indian Accounling Slandans {lod AS)as prascnbed umdes Sechon 133 of the Companias 16 Process emall id fo submit Expression lhlram.cirp@gmaﬁ.mm
Diluted (in Re.j (not annualisad) (134 030 | 0.16 1.18 Act. 2013 read with relevant nulas issued $hereundar and other accounting principles genaraly sccapbed in India. The above financial results of the af Interest
3 These financial results have been prepared In accordance with the recognition and measuremeant principal in Ind AS 34 - intarim is:uf:';-'gfzﬂég;ﬂhﬁ"ﬂﬂ““&" June 30, 2025 has been reviewed by the Auds commiles and approved by the Soand of Directors at their meeting held on 7| Details of corporate debtor's|Companyis registered as MSME.
Financial H'E?mmi'_]' presCmad u|'rd:err raction _12;':' t!f the Companies Act 2013 read with the relevant rules issued thereundar and the 2 The ehoveis an sxtract of the detailedformat of uraudied quanary & sudibed yearl financial Resute filad with the Stack Exchange under Regulation registration as MSME UDYAM-DL-08-0013678
oler acocounting principles generally accepted inIndia. _ 3ol the SEBI (Listing Chkgations and Disciosure Requiramants] Requlasons; 2015, Tha Full fomat of unaudited quarery & audited vearly Firancial
4 Figuras for the previaus pendcds have been re-grouged! reasrangad! restaled wherevar necessary 1o make them comparable with thosa Resultis avaliablean the Stock Exchange's websibs : www,bstindia.com and also on the Company's websile, namaty | www mizyecag pansl.com Sdi- CA. Reshma Mittal
[the current period, - Date- 12.08.2026 .

o Designated Partner
[=):* RR Insolvency Professionals LLP
=3 Resolution Professional

o ’ For NUPUR RECYCLERS LIMITED In case of Thirani Industries Lid.

;q,-’: @ i caL For and on behulf of the Board (under CIRP as per order dt 01.06.2026 passed by Hon'ble NCLT,

;—__g::_i_’e_,::..'-:;__r- L Rajesh Gupta ek W imia _ New Delhi Bench, Court IV)

Place : New Delhi Ep:_ e Managing Director Piace - Garugeam CFO & Whole Time Director Registered Address: C-31, RDC, Raj Nagar, Ghaziabad-201002

Date - 12.08.2026 e DIN - (1941985 Dartod; August 12,2026 Di%: DBOT3524 Email:- thirani.cirp@gmail.com, Manager.rinsolvency@gmail.com
o® © o® © epaperfinancialexpressg @ - @ New Delh o® ©
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CIN: U74910DL2007PLC157700

INNOVISION
TEMENT OF UNAUDITED (CONSOLIDATED AND STANDALONE) FINANCIAL RESULTS

quarter ended June 30, 2026 ("Financial Results").

INNOVISION LIMITED

Regd. Office: 1/209, First Floor Sadar Bazar, Delhi Cantt, Delhi, India, 110010
Corp. Office: Plot No 251,1st Floor, Udyog Vihar, Phase-4, Gurugram, Haryana, India, 122015
Phone: 0124-4387354 Email: cs@innovision.co.in Website: www.innovision.co.in

FOR THE QUARTER ENDED JUNE 30, 2026

In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
("SEBI Listing Regulations"), the Board of Directors of the Innovision Limited ("Company") at its meeting held on
Wednesday, August 12, 2026 approved the Unaudited Financial Results (Standalone and Consolidated) for the

The Financial Results, along with the Limited Review Report(s) (Standalone and Consolidated) issued by M/s.
SRGA & Co., Statutory Auditors of the Company are available on the website of the Company at
www.innovision.co.in, and on websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of

Date: August 12, 2026
Place: Delhi

India Limited at www.bseindia.com and www.nseindia.com respectively.

In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby notify that the same can also be
accessed by scanning the following Quick response (QR) code

INNOVISION LIMITED

LT COL RANDEEP HUNDAL
Chairman & Managing Director
DIN: 01887587

\Z
000

B L HASHYRP

WE BUILD YOUR WORLD

B. L. KASHYAP AND SONS LIMITED

(L74899DL1989PLC036148)
Regd. Off: 409, 4th Floor, DLF Tower-A, Jasola, New Delhi - 110025
Ph: 91-11-40500300 ; Fax: 91-11-40500333
Website: www.blkashyap.com ,

Email: info@blkashyap.com

EXTRACT OF UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER ENDED 30TH JUNE, 2026

Rs. In Lakhs

STANDALONE CONSOLIDATED

Quarter ended

Year Ended | Quarter ended | Quarter ended | Year Ended | Quarter ended

PARTICULARS
30.06.2026

(Unaudited)

31.03.2026
(Audited)

30.06.2025
(Unaudited)

30.06.2026
(Unaudited)

31.03.2026
(Audited)

30.06.2025
(Unaudited)

Total Income from operations 34,196.85

134,791.28 33,284.94 34,512.33 137,913.66 33,642.35

Net Profit/ (Loss) for the period

(before tax, Exceptional and/or Extra Ordinary items) 1,522.85

6,204.99 1,443.88 1,428.03 6,612.33 1,468.23

Net Profit/ (Loss) for the period before tax

(after Exceptional and/or Extra Ordinary items) 1,522.85

2,423.40 1,443.88 1,428.03 2,730.73 1,458.23

Net Profit/ (Loss) for the period after tax

(after Exceptional and/or Extra Ordinary items) 1,088.37

1,857.67 1,072.02 1,000.48 154.72 1,085.15

Total Comprehensive Income for the period
[Comprising Profit/ (Loss) for the period (after tax) and Other

Comprehensive Income (after tax)] 1,126.07

2,008.47 1,066.92 1,039.46 315.30 1,079.84

Paid Up Equity Share Capital ( Face Value of the Share Rs 1/-) 2,254.40

2,254.40 2,254.40 2,254.40 2,254.40 2,254.40

Reserves (excluding Revaluation Reserves) as shown

inthe Audited Balance Sheet 72,391.84

71,265.77 70,324.22 51,461.12 50,421.66 51,186.20

Earning Per Share of Re. 1/-each
(for continuing and discontinued operations)

Basic: 0.48

0.82 0.48 0.44 0.07 0.48

Diluted: 0.48

0.82 0.48 0.44 0.07 0.48

Notes:

1 The above is an extract of the detailed format of the Unaudited Financial Results for the quarter ended 30th June, 2026 filed with the Stock
Exchanges under Regulation 33 of the SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015. The full format of the
Unaudited financial results for the quarter ended 30th June, 2026 are available on the Stock Exchange website (www.nseindia.com,

www.bseindia.com)and Company's website (www.blkashyap.com).

The above results have been reviewed by the Audit Committee and approved by the Board of Directors at their meeting held on 12th August, 2026.

Scan QR code
to view Results

Place: New Delhi
Dated: 12th August, 2026

For & on behalf of the Board of
B.L.Kashyap and Sons Limited
Sd/-

Vinod Kashyap

Chairman

(DIN: 00038854)
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WORLDWIDE ALUMINIUM LIMITED
CIN: L70109DL1990PLC338798
Registered & Corporate Office: 602 Rohit House,

3 Tolstoy Marg Connaught Place New Delhi Central Delhi DL 110001 IN
Office Email: legalteam.worldwide@gmail.com, Website: www.wwal.in
Statement of Audited Results of Worldwide Aluminium Limited for the quarter ended
June, 2026 prepared in compliance with the Indian Accounting Standards (Ind-AS)

(% In Lakhs except EPS)

Quarter Ended Year
X Ended on
Particulars 30th June |31st March | 30th June |31st March
2026 2026 2025 2026
Unaudited | Unaudited | Unaudited | Audited
Income
Revenue from Operations 1,125.27| 1,837.89| 1,902.34| 7,882.53
Other Income -
Total Income (A) 1,125.27| 1,837.89| 1,902.34| 7,882.53
Expenses
Purchases of Stock-in-Trade 1,111.27| 1,822.45| 1,881.93| 7,824.78
Employee Benefits Expense 7.76 5.94 6.07 2410
Finance Costs 0.00 0.01 0.17
Depreciation
Other Expenses 5.20 444 341 15.88
Total Expenses (B) 1,124.23| 1,832.85| 1,891.40| 7,864.93
Profit before Exceptional Item & tax (A-B) 1.05 5.04 10.94 17.60
Exceptional Item - -
Profit/(Loss) before Tax 1.05 5.04 10.94 17.60
Tax Expense :
Current Tax 0.63 1.12 240 47
Deferred Tax (0.37) 0.09 0.01 (0.06)
Profit/(Loss) for the year 0.78 3.84 8.54 12.95
Other Comprehensive Income/(Loss)
A(i) Items that will not be reclassified to
Profit or Loss:
- Changes in Fair Value of Equity
Instruments
(i) Income tax relating to items that will
not be reclassfied to profit or loss:
Other Comprehensive Income/(Loss)
for the year
Total Comprehensive Income/(Loss)
for the Year 0.78 3.84 8.54 12.95
Paid-up share capital
(Face Value of Rs. 10 each) 328.63 328.63 328.63| 328.63
Other Equity 301.19|  300.41 2956.72|  300.41
Earnings per equity share (of Rs 10/- each)
(not annualised, excluding year end)
Basic and Diluted (in Rs. per share) 0.02 0.12 0.26 0.39

Notes:

1) The above financial statement has been reviewed by audit commitee and approved by
board of directors on the respective meeting held on 11th August, 2026. These unaudited
interim financial statements are prepared in accordance with the Indian Accounting Standards
(Ind-AS) as prescribed under Section 133 of the Companies Act, 2013 read with Rule 3 of
the Companies (Indian Accounting Standards) Rules, 2015 and relevant amendment rules
thereafter.

2) In accordance with Ind AS 108 "Operating Segments", the company has determined its
only one Operating Segment as Trading Business of Aluminium Metals. Since there are
no other business segments in which the company operates. There are no other primary
reportable segments. Therefore, the segment revenue, segment results, segment assets,
segment liabilities, total cost incurred to acquire segment assets, depreciation charged are
all as disclosed in financial statements.

Previous period figures have been regrouped and rearranged whenever considered
necessary.

«

For Worldwide Aluminium Limited

Abhishek Jain
(Managing Director)
DIN : 02801441

Place : New Delhi
Date : 11.08.2026
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g NASHIK MUNICIPAL CORPORATION, NASHIK

E-Tender Cell Department
Notice No. 30 (Year 2026-27)
E-Tender Notice Regarding the PWD Department Work - 1
work of Nashik Municipal Corporation Nashik. vide E-Tender
Notice No.30 (Year 2026-27) invites bid for 01 number of work
which will be displayed on the website www.mahatenders.gov.in.
from Dt.13/08/2026 to 27/08/2026 up to 3.00 pm Last date for

acceptance of tender will be Dt.27/08/2026.
Note- All further necessary notices/clarifications will be published
on the online website.

S /S35 /190 /2038 Executive Engineer
fe.23/0¢ /3038 E-Tender Cell

et

Sd/-

| AR e ktial Nashik Municipal Corporation

Qiucwrr L1C HOUSING FINANCE LIMITED

PUBLIC NOTICE

TAKE NOTICE THAT the Vendor Mr. Mohammed Asif Mohammed
Ibrahim Shaikh (Gous) & others 6 are intending to sell and our clients are
intending to purchase the Agriculture & Non-Agriculture Land situated at
Village Dheku, Tal Khalapur, Dist-Raigad described in the Schedule hereto
below free from all encumbrances by carrying Verification of Title.

Any person having any claim or right in respect of the said property by way
of inheritance, share, sale, mortgage, lease, lien, licence, gift, possession
or encumbrance howsoever or otherwise is hereby required to intimate to
the undersigned within 14 days from the date of publication of this notice of
such claim, if any, with all supporting documents failing which title is found
marketable necessary certificate shall be issued and the transaction shall
be completed without reference to such claim and the claims, if any, of such
person shall be treated as waived and not binding on our clients.

THE SCHEDULE ABOVE REFERRED TO:

Together with further interest, incidental expenses, cost, charges etc. till the date of payment within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount mentioned in demand notice. Notice is hereby given to the borrowers and the public in general that the
undersigned has taken SYMBOLIC Possession of the properties described herein above in exercise of powers conferred on them under section 13(4) of the said
act read with rule 9 of the said rules on the possession date mentioned above against their names.
The borrowers in particular and the public in general are hereby cautioned not to deal with the properties mentioned above and any dealings with the properties
will be subject to the charge of the LIC HOUSING FINANCE LTD., for the amount mentioned herein above.

Authorised Officer
LIC HOUSING FINANCE LIMITED

Date : 13.08.2026 / Place : Mumbai

REGIONAL OFFICE : 1411 C, Maya
Chambers, Laxmipuri, Kolhapur - 416 002.
Ph.: 0231-2641621, 2641622, Fax : 2641889,
rh.kolhapur@unionbankofindia.bank.in

JloAat d& (f7) UNION BANK

HRT WDR Bl IUshH

9399, i, T I, Feligd, PleER-89g002.
BR: 0239-26¥9E, WBIER, FRE: [VICCR,
-3 rh.kolhapur@unionbankofindia.bank.in

AGovernment of India Undertaking

&?ﬁmm:‘

Auction Notice

Tenders are invited in sealed envelope along with the EMD amount in the form of Demand Draft payable at Union Bank of India, super scribed with Tender for
participating in the auction of following Vehicles "AS IS WHERE IS" and “WHATEVER THERE IS” basis to be auctioned on "09.09.2026" to be sent to
Union Bank of India, Regional Office - Kolhapur, 1411-C, Maya Chambers, Laxmipuri, Kolhapur - 416002. All the tenders will be opened in presence of all the
bidders on 09.09.2026 at 3.00 PM at Union Bank of India, Regional Office, Kolhapur. Bidders should verify all documents in Branch before sending BID. No
complaints will be entertained after auction of the Vehicle. Highest bidder will be invited for further process. The amount of EMD will be appropriated towards the
total amount of the successful bid amount on same day.

The restamount of successful bid will have to be deposited within seven days after the auction i.e. on or before 16.09.2026. I/ the successful bidder fails
to deposit the rest amount before 16.09.2026, then EMD amount will be forfeited and Bank will re-conduct the auction process of the vehicle. Vehicle
Details:-

Vehicle Hypothecated with & | Reserve
Sg I\Iélt:Ig;ies,trlfna(t:‘i(:::: I"‘lljrr:ge&r Borrglv?r[e‘:'e/ (())fwner DD Payable favouring Branch of | - Price ( IEI\QS )
’ Union Bank of India / Contact No.| (Rs.) ’
1.|Maruti Suzuki India Ltd. | Maruti XL6 Zeta CNG | ADITYA MAHADEV MORE PALSHET 735000 | 73500
(Petrol & CNG) | NH-08-BE-2417 | 11/2024 9762123521
2.|MAHINDRA & MAHINDRA LTD., AMOL JAYVANT PALKAR KUWARBAV 324000 | 32400
MAHINDRA BOLERO MAXI TRUCK PLU 1.2T 9371840228
MH-08-AP-2102 ( BOLERO PICK UP ) 04/2019
3.|PIAGGIO VEHICLES PVT. LTD., HARAD ASHOK PEDNEKAR KUWARBAV 56700 5670
APE CITY CNG DLX MH-08-AQ-4203 9371840228
( PASSANGER AUTO RICKSHAW ), 01/2020
Last date for receiving bid | Date & time of inspection | Date and time of Auction Place of Auction
. 08-09-2026 At 3.00 PM. on Union Bank of India, Regional Office - Kolhapur,
08-09-2026 till 5.00 P.M. O
between 10 AM. to 5 PM. 09-09-2026 1-C, Maya Chambers, Laxmipuri, Kolhapur - 416 002.

Place of Inspection :- For Vehicles at:

1) Patil Parking Yard, Garpir Chouk, Near Civil Hospital Road, Sangli, Contact No. 9284314929.

2) 8 K Parking Yard, Bharat Sut Girni Compound, Kupwad, Sangli - 416436, Contact No. 7719852927

3) Savant Bungalow, Tarabai Park, In front of Gold GYM, Kolhapur. Contact No. 9172188036

4) Kherdi, Ashoknagar, Tal. Chiplun, Dist. Ratnagiri, Contact No. 9527505816

5) B 105, Sagar Ninad Apartment, Opp Shivaji High School, Zadgoan, Ratnagiri - 415612. Contact No. 7775814600

Please note that Bank will not be liable for any information found wrong later. Auction Process may be cancelled at any time without giving prior notice and
Bank reserves all the rights regarding auction process. sd/

JPPL-2026

Date: 11.08.2026 Place: Kolhapur. Authorised Officer, Union Bank of India, Regional Office, Kolhapur.

@ HINDUJA HOUSGINGCFINANCE LIMITED .
Registered office at 27-A, Developed Industrial Estate, Guindy, Chennai 600 032, Tamil Nadu. Branch: No. 02, First Floor, C- .
HOUSING FINANCE wing, Raj Hills, Building No.2, Dattapada Road, Borivali East, Mumbai 400066. E-mail: auction@hindujahousingfinance.com (Appendix - IV A) (Rule 8(6) & 9(1))
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as "the Act") read with
proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002 (hereinafter referred to as "the Rules"). Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s)
that the below-described immovable property mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited (Secured
Creditor) having its Corporate Office at 167-169, 2nd Floor, Little Mount, Saidapet, Chennai-600 015 and one of its Branch Office No. 02, First Floor, C-wing, Raj Hills, Building No. 2, Dattapada Road,
Borivali East, Mumbai 400066, will be sold on "As is Where is", "As is What is" and "Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the
borrowers and guarantors. The sale will be done by the Authorized Officer through e-auction platform provided at the website: auction@hindujahousingfinance.com and https://www.bankeauctions.com/.

Public Notice For E-Auction Cum Sale

LAN / BORROWER NAME / CO-BORRROWER: MH/MUM,THNE/A000000237. 1. Mr. Demand Notlce Date & Amount: 7-Nov-2025 & Rs. 33,26,174/- Reserve Price: Rs. 34,42,400/-

th HPH P Village Dheku, Tal. Khalapur, Dist-Raigad
R TAET T A 4" Floor, Jeevan Prakash Building, P M Road, Fort, Mumbai - 400 001 Survey/Gat No.| Hissa No. Area Assessment Rs=Ps|
POSSESSION NOTICE (for Immovable property) 164 1 ook g::ssg 11=21
Whereas, The undersigned being the authorized officer of LIC HOUSING FINANGE LTD., the Securitization & Reconstruction of Financial Assets & Enforcement of TotalAreal  0-45.30
Security Interest Act, 2002(No.54 of 2002) and on exercise of powers conferred under section 13(2) read with rule 9 of the security interest (Enforcement) Rules, (H.R.Sq. mtrs)
2002, issued the demand notice calling upon the following borrowers, to repay the amount being mentioned against their names. 166 17 7.82.00 78=20
St Loan Account NAME OF BORROWERS Description Of Secured Asset. Amount Date of Date of Type Of (R.Sq. mtrs
No | Number of Borrower Demanded. (Rs.) | Demand Notice i P i Total Area 7.82.00 _
1 [ 611100006516 | Mr/Mrs. Kiran Devi D/206, 2nd Floor, Building No.3, Ananya Residency, Rs. 18-11-2024 | 06-08-2026 | SYMBOLIC Dated : 13/08/2026 Mr. Sanket N. Mohite (Advocate)
Mr/Mrs Indrajest Gupta | Type F-3, Shaligram Residency, Gat No. 166, Village | 13,14,937.10/- 104, 1st floor, Aaditya Vihar CHS, Mahatma Phule Marg, Near Old Post
Padghe, Umroli (East), District Palghar, Maharashtra- Office, Panvel 410 206. Dist- Raigad. Email id.advsnmohite@gmail.
401 102.
2 | 6001110001662 | Mr/Mrs. Gangaram 14, 2nd Floor, Building No. 12, Haware Nakshatra, Rs. 01-02-2025 | 07-08-2026 | SYMBOLIC
Shambunath Tiwari D-Type, Phase II, 066, 1 (Pt),Dandekar College, Palghar | 29,58,317.00/-
(West), District Palghar, Maharashtra- 401 404. BRIHANMUMBAI MUNICIPAL
3| 611100004459 | Mr/Mrs. Neha Omprakash | 23, 4th Floor, Haware Nakshatra, Building No. 28, Rs. 10-01-2024 | 07-08-2026 | SYMBOLIC
Tiwari Type-A, Tembhude, District Palghar, Maharashtra - | 16,65,185.27 CORPORATION
Mr/Mrs. Ganesh Dharma | 401 404.
Mayalu
4610500011187 | Mr/Mrs. Laxman Vishnu | Hk 02-06-01, Mahindra Happinest, Sapna Industrial Rs. 15-05-2026 | 11-08-2026 | SYMBOLIC PUBLIC NOTICE
Tawade / Estate, Rajnooli Chowki Dhani,Bhiwandi, District | 23,66,364.15/- . . . . .
Mr/Mrs. Reshma Laxman | Thane. Maharashtra— 421 302 Notice is hereby given that M/s. Rajesh Construction
Tawade Company Pvt. Ltd. has come forward as the owner of the land
5 | 610200002959 | Mr/Mrs. Khushaboo Vijay | Flat No. 507, 5th Floor, B- Wing, Ozone Galaxy Venus Rs. 15-05-2026 | 11-08-2026 | SYMBOLIC bearing C.T.S. No. 95/B of village Hariyali for surrendering the
Shirodkar Building, 64/10 (P), 65/3A, 3B, 68, Kalher, Bhiwandi, | 38,35,998.39/ said land, free of cost and free of encumbrances to the
Mr/Mrs. Mayur Dattu District Thane, Maharashtra— 421 302. Brihanmumbai  Municipal Corporation (BMC), more
Shinde particularly described in the schedule hereunder written

which is affected by 15.25 mtr. wide D. P. Road as per
sanctioned Development Plan 2034 of 'S' Ward in lieu of grant
of the Transfer of Development Rights (T.D.R.) in form of
Development Right Certificates as per the provision of
regulation no. 32 of Development Control and Promotion
Regulations for Greater Mumbai, 2034.

Any person or persons (which means and includes
Individuals, Firms, Companies, Association of person
statutory bodies/ entities or any other authorities, etc.) having
any share, right, title, interest, claim, demand or objection in
respect of the said land mentioned in the Schedule hereunder
written or any part thereof, as and by way of ownership, sale,
exchange, transfer, lease, sub-lease, mortgage, gift, tenancy,
leave and license, trust, inheritance, bequest, possession,
maintenance, hypothecation, charge, lien, easement,
litigation, disputes of whatsoever nature are or otherwise or
any other rights or interests of whatsoever nature, are hereby
called upon to make the same known in writing to the
undersigned at the office of the Law Officer, Legal
Department, Municipal Head office (Annexe Building), 3rd
floor, Mahapalika Marg, Fort, Mumbai-400001, within 15
(fifteen) days from the date of publication hereof with
documentary proof/ evidence or Court Orders thereof for any
such purported claim/ objection, otherwise such claim or
demand shall be deemed to have been waived to all intents
and purposes.

If no claim or objection is received as mentioned
hereinabove, BMC will complete the procedure of grant T.D.R.
on its own merits without making any reference or regards to
any such purported claim or interest which shall be deemed
to have been waived for all intents and purpose and the same
shall not be binding upon the BMC.

THE SCHEDULE ABOVE REFERRED TO :-
(TDR/ES/S-213)

All that piece or parcel of vacant land or grounds situate, lying
and bearing C.T.S. No. 95/B of village Hariyali in the
Registration District and Sub-District of Mumbai City,
admeasuring 2087.60 sqg.mtrs. or thereabouts, affected by
15.25 mtr. wide D.P. Road as per sanctioned Development
Plan 2034 of ‘S’ Municipal Ward and bounded as follows :

On or towards the East by Central Railway

On or towards the West by C.T.S. No. 95/A of
village Hariyali
On or towards the South by C.T.S. No. 92/B of
village Hariyali
On or towards the North by C.T.S. No. 95/C of
village Hariyali
Dated this 12th day of August, 2026
Sd/-

(Smt. Komal Punijabi)

Advocate & Law Officer

For Brihanmumbai Municipal

PRO/1081/ADV/2026-27 Corporation

Avoid Self Medication

DATE OF INSPECTION OF PROPERTY: 24.08.2026 To 28.08.2026 | EMD LAST DATE: 21.09.2026 | DATE OF E-AUCTION: 22.09.2026| BID INCREASE AMOUNT RS. 10,000/-

Bl Nashir Mulani 2. Mrs. Anjum Mulani [ Symbolic Possession Date: 6-Apr-2026 | Total 0 g Rs. 3326174/- as on 07/11/2025 [ Earnest Money Deposit (EMD) Rs. 3,44,240/-

Description Of The Inmovable Property/ Secured Asset: All that Piece and Parcel of the Property bearing Flat bearing No. 104, on 1st Floor, admeasuring about 780 sq. fts. Built up area in the
building known as “UNITED GALAXY" constructed on the said Plot No. A-3 & A-4 in “TMH STAFF AND FRIENDS C0.OP. HSG. SOCIETY LTD.” on Gut No. 42/1-2, 43/1-2-3, 44/0, 45/1 & 45/1-B
situate, lying and being at Village — Devad, Tal. Panvel, Dist. Raigad

MH/MUM/BPUR/A000000697. 1. Mr. UJWAL MHATRE | _Demand Notice Date & Amount: 26-Mar-2026 & Rs. 21,49,428/- | Reserve Price: Rs. 26,73,200/-
2. Mrs. SEJAL MHATRE Symbolic Possession Date: 22-Jul-2026 | Total Outstanding Rs. 2149428/- as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 2,67,320/-

Description Of The Inmovable Property/ Secured Asset: All that piece and parcel of All that Piece and Parcel of Flat No.201, admeasuring 468 Sq. Ft. Built up area, in the Building and Registered Society
known as Shree Kunj Co-operative Housing Society Ltd. constructed in House No.48, CTS No. 604, being situate and lying being at Village Kamothe, Tal. Panvel, Dist. Raigad 410209, within the limits of
Panvel Municipal Corporation (0ld Grampanchayat Kamothe), in the Jurisdiction of Registration Sub-District of Panvel), District Raigad. Including constructed Building & Fixtures, With All Rights

MH/MUMNIRNA0000011G5 1. Mr. Gaj anan Navalkar 2. Mrs. Padama Nawalkar [ Demand Notice Date & Amount: 26-Mar-2026 & Rs. 20,74,624/- [ Reserve Price: Rs. 23,02,900/-
3. Mrs. Renuka P ion Date: 20-Jul-2026 | Total Outstanding Rs. 2074624/~ as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 2,30,290/-

Description Of The Inmovable Property/ Secured Asset: All that Piece and Parcel of Flat No.18, on Ground Floor, in B-3 Wing, admeasuring about 225 Sq t. | e.20.91 Sq. Mtrs Builtup areain
the Society known as Everest Hill Coop. Hsg. Soc. Ltd. having Registration No. TNA/(TNA)/ HSG (TC)/ 6804/1993-1994 dated 15.03.1994 si dat N oad, Bh dar (East), Tal &
Dist. Thane 401105, on the piece of land bearing Old Survey No.99, New Survey No.61, Hissa No.13.17, situated, lying and being in the Revenue Vlllage KHARI Tal & Dist. Thane in the
Registration District and Sub-District and Sub-District of Thane, within the Jurisdi oiMrra Bh d MunlclpalCorporahon Including constructed B g& lelures with all Rights.

MH/GHR/GHKP/A000000174. 1. Mr. Vikram Adagale 2. Mrs. Kamal Popat Adagale | Demand Nollce Date & Amount: 26-Mar-2026 & Rs. 19,43,837/- | Reserve Price: Rs. 44,42,500/-
3. Mr. Popat Adagale Symbolic Possession Date: 31-Jul-2026 | Total Outstanding Rs. 1943837/- as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 4,44,250/-

Description 0f The Immovable Property/ Secured Asset: All that piece and parcel of All that Piece and Parcel of Flat No. 710 7th FLOOR, SHIVAJI NAGAR SRA CHS, CTS NO 14/385 OF
CHEMBUR DIVISION, Umershi Bappa Chowk, Sion, Panvel Highway, Chembur East, Mumbai 400071. Including constructed Building & Fixtures, with all Rights..

MH/MUM/VSVR/A000000740. 1. Mr. SUNIL PAL | _Demand Notice Date & Amount: 26-Mar-2026 & Rs. 18,08,897/- [ Reserve Price: Rs. 24,84,700/-

2. Mrs. MANALI PAL lic P Date: 20-Jul-2026 | Total Outstanding Rs. 1808897/- as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 2,48,470/-

Description 0f The Immovable Property/ Secured Asset: All that piece and parcel of All that Piece and Parcel of Flat No.402, on 4th Floor, Wing A, admeasuring about 40.10 Sq. Mtrs. Built up
area, in the building known as Varad Vinayak Apartment Building No.6, constructed on the part of land on the Survey No.127, Hissa No.4, admeasurlng 2760.05 Sq. Mtrs. Assessed at Rs. 3.50
Paise, lying being sif d at Village Sopara, Taluka : Vasai, District : Palghar, within the area of Sub-Registrar at Vasai. Including constructed Building & Fixtures, With All Rights

MH/BSR/BSAR/A000000137. 1. Mr. Samrul Khan Khan Khan Demand Notice Date & Amount: 26-Mar-2026 & Rs. 13,54,440/- | Reserve Price: Rs. 18,14,600/-
2. Mrs. Jaytunnisa Khan Symbolic P ion Date: 27-Jul-2026 | Total Outstanding Rs. 1354440/- as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 1,81,460/-

Description Of The Inmovable Property/ Secured Asset: All that piece and parcel of All that Piece and Parcel of Flat No. 207, on Second Floor, in the Building known as Ravi Residency,
admeasuring 501 Sq. ft. i.e. 46.56 Sq. mt. (Built up) constructed on Gavthan Land ad ing 5 Gunthas & House No.307(1), lying, being & situated at Village Khaira, Taluka Palghar, District
Palghar, within the local jurisdiction of Gr hayat Khaira and within the Jurisdiction of Sub Registrar Palghar. Including constructed Building & Fixtures, With All Rights

7 MH/BSR/BSAR/A000000333. 1. Mr. Samlr Sharkh [ Demand Notice Date & Amount: 26-Mar-2026 & Rs. 12,36,385/- | Reserve Price: Rs. 31,60,000/-
2. Mrs. Shabana Shaikh P Date: 27-Jul-2026 | Total Outstanding Rs. 1236385/- as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 3,16,000/-

Description 0f The Immovable Properly/Secured Asset: All that piece and parcel of All that Piece and Parcel of Flat No.3 and 4, on First Floor, admeasuring 738 Sq. ft. i.e. 68.58 Sq. Mtrs. (Built
up area), in the Building known as Mandakini Apartment at Palghar situated on non-agricultural piece of parcels of land of Survey No.121, Hissa No.1 Part, Plot No.25, total admeasuring 631.92
Sg. Mtrs. situate lying and being at Village Palghar, Tal. Palghar, Dist. Thane. Including constructed Building & Fixtures, with all Rights

Date: 27-Jul-2026 | Total Outstanding Rs. 1145709/- as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 1,73,750/-

MH/MUM/VIRA/A000000178. 1. Mr. Omprakash Gupta | _Demand Notice Date & Amount: 26-Mar-2026 & Rs. 11,45,709/- | Reserve Price: Rs. 17,37,500/-
2. Mrs. Vandana Gupta Symbolic P

Description Of The Inmovable Property/ Secured Asset: All that Piece and Parcel of Flat No. 301, on the Third Floor, admeasuring area 34.50 Sq. Mtrs. Wing B, Type G, Building No. 4, known
as Renuka Apartment in scheme known as Parasnath Nagari, being constructed on the Land bearing Gutt No.210 admeasuring 0-60-4 H. R or thereabout situate, lying and being at revenue
Village Umroli, Tal. & Dist. Palghar within the registration sub-district and registration district of Palghar. Including constructed Building & Fixtures, with all Rights

MH/BDL/BDPR/A000000067. 1. Mr. Nitin Vekhande [ Demand Notice Date & Amount: 26-Mar-2026 & Rs. 7,67,333/- | Reserve Price: Rs. 16,42,200/-
2. Mrs. Pushpa Vekhande Symbolic Possession Date: 7-Jul-2026 | Total Outstanding Rs. 767333/- as on 26/03/2026 | Earnest Money Deposit (EMD) Rs. 1,64,220/-

Description Of The Inmovable Property/ Secured Asset: All that Piece and Parcel of House No.585, Dalalpada (Thune), Mukkam Post Thune, Taluka Shahapur, Distritct Thane, Maharashtra 421403.

1. For details, help, procedure and online bidding on e-auction prospective bidders may Contact the Service Provider M/s. C1india Pvt Ltd Head Office: Plot No. 68, 3rd Floor, Sector-44,
Haryana, Gurugram-122003; Contact Person : Mr. Bhavik Pandya; Mobile Number: +91-8866682937; Email: Maharashtra@c1india.com / support@bankeauctions.com; E-Auction
Website : www.bankeauctions.com;" 2. For further details and queries, contact Authorised Officer, Hinduja Housing Finance Limited: Mr. Sachin Bhaleker (Mob. No. 8779984037) and
Mr. Ritesh Gawai (Mob. No. 9011858221) Mr. Ganesh Patil (Mob. No. 9372403099).

Place: Maharahstra Date: 13.08.2026.

Sd/- Authorised Officer - HINDUJA HOUSING FINANCE LIMITED

IN THE MUMBAI DEBT RECOVERY TRIBUNAL-II
AT MUMBAI

IN
ORIGINAL APPLICATION NO. 39 OF 2026

(Govt. of India Ministry of Finance)

MTNL Building 3rd Floor, Telephone Bhavan, Colaba Market,Colaba,Mumbai-400005.
Exh.No.11

Saraswat Co-operative Bank Ltd. @~ ... Applicant;
Versus

M/s. Khan Enterprises through its Sole Proprietress

Mrs. Shaheen Begam Firoz Shaikh ... Defendants;

SUMNMONS
WHEREAS, 0A NO. 39 OF 2026 was listed before Learned Presiding Officer on 14.01.2026.

WHEREAS, this Hon'ble Tribunal is pleased to issue summons / notice on the said
Application under Section 19(4) of the Act, (OA) filed against you for recovery of debts of
Rs. 40.85.331.12 (Rupees Forty Lakhs Eighty Five Thousand Three Hundred
Thirty One and Paise Twelve Only) (Application along with copies of documents etc.
annexed).

Whereas the service of summons could not be effected in ordinary manner and
whereas the Application for substituted service has been allowed by this Hon’ble Tribunal.

In accordance with sub-section (4) of Section 19 of the Act, you the Defendants are

directed as under:-

(i) WHEREAS the above named applicant has filed the above referred apllication before this
Tribunal for recovery of sum together with current and further interest,cost and other
reliefs mentioned therein.

(i) To disclose particulars of properties or assets other than properties and assets
specified by the Applicant under serial number 3A of the Original Application;

(iiii) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the Original Application,
pending hearing and disposal of the Application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security interest is created and /or other
assets and properties specified or disclosed under serial number 3A of the Original
Application without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such
sale proceeds in the account maintained with the Bank or financial institutions holding
security interest over such assets.

You are also directed to file the Written Statement with a copy thereof furnished to
the Applicant and to appear before Ld. Registrar on 12.10.2026 at 11.00 A.M.
failing which the Application shall be heard and decide in your absence.

Given under my hand & seal of this Tribunal on this 09" June, 2026 at Mumbai

Sd/-

I/c. Registrar,
Debts Recovery Tribunal-1l, Mumbai

TO,
M/s.Khan Enterprises,
through its Sole Proprietress Mrs.Shaheen Begam Firoz Shaikh,
The Defendant Gala N0.33/99, Anand Nagar, Vakola, Near Ganpati Mandir,
Santacruz East, Mumbai 400055
And also at Flat No.303,Barkati Manzil SRA CHSL,Golibar Road, ,
Near Shivalik Ventures, Santacruz East, Mumbai, - 400055

FORM G (Re-issued)
INVITATION FOR EXPRESSION OF INTEREST
FOR THIRANI INDUSTRIES LIMITED
OPERATING IN MANUFACTURING, CONVERTING, LETTING ON HIRE,
AND OTHERWISE DEALING IN SHIPS, BOATS, VESSELS, AND

FLOATING STRUCTURES OF EVERY DESCRIPTION &
SERVICE INDUSTRY AT DELHI & MUMBAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
SL, RELEVANT PARTICULARS
1 |Name of the corporate debtor along| ThiraniIndustries Limited

with PAN & CIN/LLP NO. PAN No.:AAACT6029P
CIN: U74110DL1974PLC007351

E-2/203 Bharti Trade centre Alaknanda
Shopping Complex, Delhi, India,
110019

NotApplicable

Mumbai, Maharashtra — the principal
fixed assets of the Company, being two
Ships / Vessels, are located within the
jurisdiction of the New Custom House,
Mumbai.

5 |Installed capacity of main products/| NA
services

6 | Quantity and value of main products/| Quantity-NA
services sold in last financial year Revenue from operation is Rs. 19.92
Lakh during the F.Y. 2024-25

7 | Number of employees/ workmen Nil

8 | Further details including last available [ Details can be sought at following link
financial statements (with schedules) | https:/fwww.rrinsolvency.com/resource
of two years, lists of creditors are|/ultimate_info.aspx

available at URL:

9 |Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

10 | Last date for receipt of expression of| 28-08-2026
interest

11 | Date of issue of provisional list of| 07-09-2026
prospective resolution applicants

12 | Last date for submission of objections
to provisional list

13 | Date of issue of final list of prospective
resolution applicants

2 | Address of the registered office

3 |URLofwebsite

4 | Details of place where majority of fixed
assets arelocated

Details can be sought at following link
https://www.rrinsolvency.com/resource
Jultimate_info.aspx

12-09-2026

16-09-2026

14 |Date of issue of information|17-09-2026
memorandum, evaluation matrix and
request for resolution plans to

prospective resolution applicants

15 | Last date for submission of resolution| 17-10-2026

plans
16 | Process email id to submit Expression
of Interest

17|Details of corporate debtor’s| Company isregistered as MSME.
registration as MSME UDYAM-DL-08-0013678

thirani.cirp@gmail.com

Sd/- CA. Reshma Mittal
Designated Partner

RR Insolvency Professionals LLP
Resolution Professional

In case of Thirani Industries Ltd.
(under CIRP as per order dt 01.06.2026 passed by Hon’ble NCLT,
New Delhi Bench, Court IV)

Registered Address: C-51, RDC, Raj Nagar, Ghaziabad-201002
Email:- thirani.cirp@gmail.com, Manager.rrinsolvency@gmail.com

Date- 12.08.2026

dm 3iim asler
Bank of Baroda

B

Sr./| Branch
Lot Name
No. | Contact No.

Name & address of
Borrower/s / Guarantor/s

Public School, Kunta, Vapi-396191
1]. Mrs. Chanchalben Dahyabhai

BANK OF BARODA, Vapi Ind. Estate, SSI Branch,
C/M-14,GIDC, P.B. No. 13, Nr. Char Rasta,
Vapi- 396195- Dist. Valsad, Ph. 91 260 2422394,
M. 9687680732, e-mail: indvap@bankofbaroda.com

Notice is hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged / charged to the Secured Creditor, possession of
which has been taken by the Authorized Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” “without recourse basis” for recovery of
below mentioned account/s. The details of Borrower/s/Guarantor/s/Secured Asset/s Dues/Reserve Price/e-Auction Date & Time, EMD and Bid Increase Amount are mentioned below :

Short Description of property with
known encumbrances, if any /
Status of Possession

1 Industrial United CAPZ Private Limited All The Piece And Parcel Of The Immovable Property Flat No. 301, Admeasuring About 1. Rs.1,26,37,800/-
Estate ge%- H Ng 2h105 R?{Wad(lj TSI-Ukta 750.00 Square Feet's (built-up), On The 3rd Floor In The Building Known As 'shilpa 2.Rs. 12.63.780
Vapi P:Idag?rgr '?haar?: M:haarashltsré Terrace-b' In New Shilpa Co. Operative Housing Society Limited, Kastur Park, Shimpoli - NS 14,09
401602, Also at United CAPz| Road, Borivali (west), Mumbai-400 092 situated At: Plot No, 51, 52, 53 & 54 At Village: | 12,46,55,190.03- 3. Rs. 50,000/-
Private Limited Corporate add. Sr.| Borivali Bearing Corresponding Cts No, 511/65, 511/64 In Village: Eksar 768/44-45, ason (With unlimited
9687680732 |No. 199, Vatar Road, Opp. Vapi| 768/46 In Village:borivali, Taluka, Borivali In Registration District And Sub-district Of

Mumbai Suburban With All Other Rights, Title, Interest And Benefits Ete, Belonging To
Mrs,Chanchalben Dahyabhai Patel .(Symbolic Possession)

SALE NOTICE FOR SALE OF |

IMMOVABLE PROPERTIES
“APPENDIX- IV-A [See proviso to Rule 6 (2) & 8 (6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002

1. Reserve Price

2. Earnest Money Deposit
(EMD) 3. Bid Increase
Amount

Total dues

extension of
10 minutes each)

08.08.2026

Patel, Ghelwad Falia Dabhel Daman
2 396210. 2). Mr. Jignesh Dahyabhai
Patel, Ghelwad Falia Dabhel Daman
396210. 3). Jagruti Dahyabhai
Patel Ghelwad Falia Dabhel Daman
396210. 1|. Mrs. Parvatiben
Jayantilal Dahanuwala, Paru
Ramwadi Dahanu Road East Malyan
Agwan Dahanu Palghar 401602. 2].
Mr. Bhavesh Jayantilal
Dahanuwala, Paru Ramwadi
Dahanu Road East Malyan Agwan
Dahanu Palghar 401602. 3]. Mr.
Rakesh Jayantilal Dahanuwala,
Paru Ramwadi Dahanu Road East
Malyan Agwan Dahanu Palghar
401602

Other (Symbolic Possession)

from the Bank.

Date : 11.08.2026

All The Piece And Parcel of The Immovable Property Being Dahanuwala Bungalow,
Ramwadi, Malyan, Dahanu Road (East), Palghar, Situated At: N. A. Land Being Survey
No. 105, Hissa No. 60, Admeasuring About 557.41 Square Meters In The Village:
Malyan, Taluka. Dahanu, District. Palghar (erstwhile Thane District) In The Registration
District And Sub-district of Palghar Suburban With All Other Rights, Title, Interest And
Benefits Etc. Belonging To 1|.mrs. Parvatiben Jayantilal Dahanuwala, 2]. Mr. Bhavesh
Jayantilal Dahanuwala, & 3]. Mr. Rakesh Jayantilal Dahanuwala On East Side: Na Plots
of The Same Survey No. and Same Hissa No., On West Side : Na Plots of The Same
Survey No.and Same Hissa No.;On North Side: property of Smt. Dahanukar & Shri
Gustad Jamshedji; On South Side: Property of Shri Nanchand Ghevarchand Bafna &

Date of E-Auction : 16.09.2026 Time of E-Auction : Start Time 02:00 PM to End Time 06:00 PM

Status of Possession (Constructive (Symbolic) / Physical) : Symbolic Possession

() Propertyisin Symbolic Possession and Bidder is purchasing the property in symbolic possession at his/own risk & responsibility.
() Bank will hand over the possession of property symbolically only and Successful Auction bidder/purchaser will not claim physical possession

() Bankwill not be responsible or duty bound for handing over of physical possession.
(IV) Successful Auction Purchaser will not be entitled to claim any interest, in any case of return of money.
(V) Successful Auction Purchaser has to submit the Declaration Cum Undertaking confirming the above terms & conditionimmediately after e-Auction.
(V) Subsequentto sale if successful bidder fails to submit Declaration Cum Undertaking, the bid EMD amount will be forfeited.
For detailed terms and conditions of sale, please refer/visit to the website link https://lwww.bankofbaroda.in/e-auction.htm and online auction portal https://baanknet.com
Also, prospective bidders may contact the Authorized officer on Tel No. 91 260 2422394, Mobile: 9687680732

1. Rs.1,62,34,263/-
2.Rs. 16,23,426.30
3. Rs. 50,000/
(With unlimited
extension of

10 minutes each)

Chief Manager & Authorised Officer,
Bank of Baroda

Place : Valsad






